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R REGIONAL OFFICE
b Uttarakhand Pollwtion Control Board
L\ Bl E-115, Nehiru Colony, Dehra Dun (Uttarakhand)
w— Vel g wwwweppcd mk gov b, Lesinbl ¢ ponspoctva@ygniailasv
i UKPCR/ROD/ICON/P.G4122021-22 GUT — §6 Date: 29 |05\ 2|

RI;(;D POST

To,
M/s KBM Tufrabuild Pyt Ltd,
Villnge Kund, Patti-PU Maniyarsu
Distt. Pauri Garhwal.

oy YA ——

Consolidated Consent 6 Operate and Authorization hereinafter referred 10 as the CCA
(Consolidated Consent & authorization) (Renewnl) under Section-23 of the “Water (Prevention &
Control of Pollution) Act, 1974” and  under Section-21 .0f the “Air (Prevention & Control of
Pollution) Act, 19817 and Authorizition under “Rule-6(2) of the “Hazardous and other Waste
(Management and Transboundary Movementy Rules, 2m(» notified under “Environment
(Protection) Act, 1986™ ax applicable (10 be veferred lereinnlicr as Water Act, Air Act and HW
~ Rules respectively )
& F =
|

| Application No. 1363352 Date: 05052021

F——

CCA i3 hereby granted 1o M/s KBM Infrabuild Pyt Ltd locared al \"liia-m Kmul Pmu Pu.
Manivarsu, Distt. Pauri Garhwal subject to the provisions of the Water Act. Air Act and HW Rules
and the orders that may be made {urther apd subjeet to following terms and conditions :-

1. This CCA is granted up to 31.03.2022 and valid for manufacturing of following products with

Capital Investment / Net Assety Values "0.50 Crs:-
s. LastCTE | Tresent CCA (Renewal)
Ne.. Product Quantity Product Quantity |
{(Per Month) (Per Hr) ¢
1 - | - Hot Mix Plant : 90 MT |
. (Bitminous Concrete) |

2. Specific Conditions under Water Act:
(i) Thedaily quantity of eMuent disch: unc{l\l 1)) B

, Last C I[ K ,! l’nc»cnl((‘A (lrcsh)
Trade Efftuent | - e S || Y
U Sewdpe | S . _ ] lLOKLp

(i) Trade effluent treatment and disposal - Nil.
(iiiy Sewage Treatment and Disposal: The applicant shall provide comprehensive
treatment and disposal Facility tor the treatment of domestic waste as per norms.
3. Conditions under Air Act :-
(i) The app!acam shall use following fuel and install a L(Hn]lh.hgn\l\k. control system consisting of

control cquipment as is required with veference 1o gencration of emissions and operate and
maintain the same contimiously so as 10 achieve the level of pollutams 1o the following

standards :
S. Sack attached with ! Stuek | Type | Fuel | Emission | Emission ‘
No height ] of Fuel | Quantity i Control ! standards not |
} Ml) {1 KLD/MTD | Eqnipment | toexceed .._“i
1. | D. G. Set (125 KV A} ’ Diesel ? - ‘ Natural - ?‘
‘ l , L Drmaft & [
e b Acouwstic |




—

L

e

I case of stoppage of fiwtloning of uir pollwion control equipment, production has 1o be

stopped immediately and this Board has 1o be intinwated by fasiphone/emall with a repat fit
this regard to be dispatehed immed liawely,

(1) Noise from the DG Set and other source(s) should be controlled by providing an aconstic
enclosire as 1s requined fo meeting the amblent nuise standards for night and day time as
presceibed for respective areas zones (Industrial, Cormmercial, Residential, Silence) which are
as follews -

F\'mndunls Industrial Avea [Commierei LAren [ Residential Area|  Silence Zone__|
for  Nuise | Day 2 Night | Day Night Day | Night Day Night |
level in | time | time | 4 lime time | time | fime time |

b ke [ IS [ 0] S5 1 55 [ 45 || 40

Day tme  from €00 . 10 10 0y 1, WHhT grmes fiom [0 fey 1 .06 Agg,

S S—

4. Conditions nnder HW Rules -
(1)  Number of authorization and date of fssue —
(i1} The Factory Manager of M/s KM Infrabuild Pyvt. Ltd. is hiereby granied an authorization to
operiie a facility for callection and storage of Hazardous wastes,

(it} The aathorization is granted o uperate @ facility for generatlon, collection and storage of -

hazardous wastes within factary premises for following category of wastes,

" ety ot .....WT“_....,..M;M,.‘,_._M.:N.v_,.:.m...,m R e - 3
' h.;\n.; Category Quutntity of Waste for | Muade of Disposal |
’ i (St‘ht’i}u‘iv-l & . which anthovization is |
g : Schedule-11) [ being issued (MTA)

ST

i
1

EE - :

(iv} The authorization shall be in force for 31 M3.2022
(v} The authorization is subject to the conditions stated below and the such conditions as m ay be
specified in the rules for the time being in force under Environment {Protection) Act, 1986.

Terms and conditions of authorization:
(i) The athorization shali comply with the provisions m‘“zhc.I%Im'immnent(I’x‘olectit_m} Aet, 1986,
and the rules made there under.
(i1} The authorization and its renewal shal| b produced for wspection at the request ol an officer
authorized by the SPCB/PCC.
{iif) The person authorized shall not rent; lond, sell. wansier or otherwise transport the: hazardous
wastes without obiaining prior pennission of the SPCB/PCC,
{(iv) Any unaathorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization,
(v 1 is the duty of the authorized person to take prior permission of the SPCB/PCC to close down
the facility,
{vi) An application for the renewal of an anthorization shall e made as laid down under these rules.
(vii} The unit shall comply with any other conditions specitied i the guidelines isswed by the MoEF
or CPCB/SPCB from time 1o time,

This CCA s valid for Hot Mix Plan Process only,

Compulsory documents to he submitted by the Industey/Unit ;-

(i) Awnual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules and
Third Party Audit Report,

(i) Environment Statement in Form-V ol Environment (Protection) Rules, 1986,

(iii) Quarterly complinnee report of the CCA, photograph of ETP/APCs/Waste Storage
Area,

Unit has to apply for renewal of CCA well i advance of 60 days of expiry of this CCA.

Competent Authorily reserves the rvight to change/modify/ndd any time any condition of this

CCA. ’

{851



UEPPCB
2. Unit has to u“'“I}!}' with the ather general conditions as amexed herewith, Non complianee of
fny provision of this CCA aml provisions ol the Water Act, Air Act and HW Rules will

results in legal action under the aforesaid Acts nnd Rules,

Repionat Officer (11ey?7 ™ ?)

Copy to:Member Sceretary, Uttarakhand Pollution Control Board, Debradun for kind information

please. /

Regional Officer (1/¢)

Annexure

Specific Conditions:

The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee submitied

by the applicant could be assessed,

2. A Solid wastes generated from the industry hag o be disposed in manmer so that contamination of surface water
bodies/ground waterssoil ete. does st take place.

R ndusiry -shall. comply Swdthe the Hazacdows and Other Wastes { Management and Transhoundary

‘Movement) Amendment Rulés, 2016 notified under the Eavirannsent { l":':}tctiiiiit) Act, 1986 (as amended).

The indusiry shall tike adequate measuwres to contral of nolse from s own source 50 as w conaply with the

standards as may be appiicable. ‘

. The applicant shall devetop green helt swithin the premHses ,

The industry shall sirictly adhere with the specific and general conditions issved with CCA arder. Axy violanon of

stipulated conditions may attract fegal action under the provisions of Water Act. Alr Act and Environment

{Pratection) Act and Hules made thercander,

7. The industry shall ensure all safery measares and shall undertake preriodical assessment by the comperent
authority,

8. Unit shall ensure munifest systom in Form-10 of 113 Rules while disposing hazardous wasle,

9. Hazardous waste should not be stored bevond a perind of 90 days.

10, Unit shall strictly comply with the provisions of the The Public Liability Insurance Act, 1991 as amended
and Rules made there under and shall submit copics of Insurance Policies (if any) to the Board Offices
regularly,

PL Unit shall not use Tued in their manufacturing process or in any subsidiary process which may emit fugitive

o

‘h

L

emission af different nature.
12. There should be no ¢ffluent discharge outside the it premises,
13.The unit shall ensure sl measures lor pollution control as specified under the Environment (Protection)
Act, 1986 and Rules made there wider, so that ambient air quality not exceed to preseribed limit at any
time,
14.The Stone Croshing Units/Screening Plants/Mobile Stane Crusher/Mobile Screesking Plants/IHot Miy
Plants/Ready  Mix Plants shall steietly follow the Uttarakhamd  Stone Crushing Units/Screening
I"mnts}!‘ﬂobi!f: Stone Crusher/Mobile Sercening Plants/Hot Mix Plunts/Ready Mix Plants Anugya Nitti- 2010
(as amended tinte o time), promulgated by the State Government,
15. This CCA is valid for the Hat Mix Plant only,
16, The unit shall not operate during aight hours as defioed under Noise Rules-2000,
17.The CCA is valid for domestic effiuent only. Indasteiad effluent should not be gencratedl,
18, Unit shall ensure to control air quality followed by regular spray water in premises and link road.
19, Unit should comply as per the measures gived in E(P) Rule-1986 us amended time to time.
20, Upit should take all the necessary permission from the econcerning Depurtment,
21, Unit should operate Air Pollution Control System (Wet Scrubber) continuously during the time of operation
*and also maintain the approprinte height of chimney.
General Conditions:
[. The applicant shall get analyse the samples of effluent/emission/bazardous wastes wt least ence in a three month
froriy the Taboratory recognized by the MoL&F and shal) report to the URPPCB.
2. The applicant shull hotwever. not without the prior consent of the Board bring it use any new or altered outlet
for the dischdree of cffloent or gases Gnission or sewage waste rom the unit,

2

(9%



Tmads

Treated waste water and domestic waste water shall be disposed jointly at ane disposal point: The applicant shall
provide discharge measurement equipment at final disposal point,

4. The applicant shall strictly comply with conditions of this CCA and submil compliance report of stipulated
conditions within 30 days of receipt ol this CCA. £, af any point of time, it is found thay the industry is not
complying with stipulated conditions or any finther direction ‘instruction issued by the Board. legal action shall be
initiated against the applicant

S, The applicant shall maintain good hoosekeeping. All valves pipes/sew ee/drains ete, must be leak-proof.

6. The industry shall provide aninterrupted entey 1o the STPSE TP fulet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/maonitoting of efficiency of polhution control measures,

7. The industry stiall provide “fespection Boek” at the time of inspection to the Board”s officials,

8. Whenever due to any aceident ot ather unforeseen acl or event, such emission oceurs or is apprehended to occur in
exvess of standards Taid dinens, sueh information shall be reported 1o (he Bomrd's offices and all other concened
offices. Tn vase of failire of poliution control equipment, the produetion process connected tor it shall be stopped
with immedinte effiect
The industry shall operate in o medner o that @i emissions be emitted through designated chimney/stack cml;v

xll kt case of any damage to the agriculure produsctivity, lman habitation ete. by the operation uf industry, it shall be
impertive fo stop-production i the industry witl immediste effect and such information shall be reportcd o
Board's offices. The ndustry shaft be liable to pay compensation also in such cases as decided hy the Competent
Authority.

L The applwant shall appiv before the 60 davs of expiry of CCA ar any chasge in pr ‘oduction types’ production
capazity/manufactuning procesv/eapscity enhanc ement ¢lc.or any change in e?huem discharge point or emission

point.

2. The Board reserves the vight 1o revokeraddimodify any stipulated condition fssued along with CCA. as me) v be
DELLESALY.

13.7he person authorized shall not renr, lend. sell, tronsfer or otherwise transport thie hazardous waste withou
ai:s.:zmmg; prior permission of the Board,

14 Any unautherized cliange o personnel, equipment 45 working condition as mentioned in the application by the
person mxt!mm:u:i shall constitute 1 hreach of hs authorizatdon.

15,31 js the duty ol the authorized person 1o take peior permission of the Board to ¢lose doswn the facility.

14, The authorization is valid for temparan storgge of Hazardows W aste within premises only,

17. The authorized azency shall ensure that en-tine dat with regard 1o quantity and nature of hazardous chemicals
being used in the plant as well as giv emission zad waste generated within premises is displaved on Display Board |
of size 6x4 Feet ouside the main factory gate within premises. "

1811 is duty of the swthorized person 1o take prior permission of this Board 1o close and cleanup the facility for
treaiment, storage ind disposal of hawardoss waste,

19, The applicant shall maintain record of hazardous waste in Form-3 and shall subptit annual return in Form-4 on or
hefore the 30% day of June folbowiing 1o the financial year towhich that return relates,

2, in case of any accident, complete details in the light of Form-14 of the Hazardous Rules shall be submitted to this
Board af the carliest.

2140 e case any hazardous \ww: shall be disposed off on land, i any dram, or into any water stream. All spillage
sigst also be safely collected and swred.

22, Beftre the hazardous waste ix stored or dumped m the facility, applicant must conduct a detailed physical und
chemical anadysis of hazardous waste smuple and reportio the Board.

23, [3ried hazardons sludge fram the process in the plant shall be stored o double lined HOPE pit construeted with
R .C, or sach material which does not react with the waste contained in it

The statage area should be fenced properly and Sign/Notiee Board indicating *Danger’ and *Huazardous™ shall be

Lx;vzu,gd al appropriate position both in Hindi and Lnuh\h

25 The industry shall store non-ferrous metal waste, used mibspent ik waste in sealed drums placed on impervious
Noor pider wovered shed. Hazardous waste iUrequired shall be sold anly to Registered Recyclers/Re-processors.

26 In case of any transportation of hacardous waste, the details in Form-13 of the Hazardous Rules shall be
submizted 10 the Bogrd.

74

Regional Officer (1/c)
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